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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A. No.1524/2020 
M.A. No.1924/2020 

 
This the 13th day of October, 2020 

 
(Through Video Conferencing) 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Ms. Aradhana Johri, Member (A) 
 
1. Ms. Kusum Vij (aged about 56 years) 

W/o. Mr. Naresh Kumar, 
Designation: ‘Sr. TOA (P)’ 
R/o. CUE/243, Janakpuri Puri B-1 
S.O., West Delhi, 110058. 
 

2. Ms. Veena Sharma (aged about 57 years) 
W/o. Mr. R. K. Sharma 
Designation: ‘Sr. TOA (P)’ 
R/o. Flat No. 20, Saubhagya Apartment Sector-9, 
Rohini, Delhi-110085.   …Applicants 
 

(By Advocate : Mr. Abhishek Bhardwaj) 
 

Versus 
 

1. Union of India 
Ministry of Health & Family Welfare 
Through its Secretary, 
1st Floor, Nirman Bhawan, 
New Delhi. 
 

2. Mahanagar Telephone Nigam Limited 
Through its Chairman-cum-Managing Director, 
5th Floor, Mahanagar Door Sanchar Sadan 
9, CGO Complex, New Delhi 
 

3. Department of Telecommunications 
Through its Secretary 
Ministry of Communication & I.T., 
Sanchar Bhavan, 20, Ashoka Road,  
New Delhi.     …Respondents 
 

(By Advocate : Mr. Sanjeev Yadav) 
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ORDER (Oral) 
 
Justice L. Narasimha Reddy: 

 

MA No.1924/2020 

 MA seeking joining together in a single petition is 

allowed. 

 

OA No.1524/2020 

2. The applicants retired from service of the respondent- 

organisation.  According to them, their pension was fixed on the 

basis of last pay certificate (LPC).  According to the applicants, 

the last pay was itself not properly fixed and it ought to have 

been done on the basis of current CDA, corresponding to the 

last IDA pay scale.  It is stated that when the similarly situated 

persons approached this Tribunal, a directions was issued to 

consider their cases.  The applicants also state that they have 

submitted representation and no order has been passed 

thereon. 

3. We heard Shri Abhishek Bhardwaj, learned counsel for 

the applicants and Shri Sanjeev Yadav, learned counsel for the 

respondents at the stage of admission. 

4. The issue is about the correctness or otherwise of the LPC.  

We do not have any material before us to adjudicate upon.  The 

applicants also submitted representation.  The OA is disposed 

of directing the respondents to pass orders on the 
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representation submitted by the applicants within three months 

from the date of receipt of a copy of this order. 

 There shall be no order as to costs.  

 

(Aradhana Johri)      (Justice L. Narasimha Reddy)  
    Member (J)              Chairman 

 
 

/sunil/jyoti/mbt.vb/ 


